
IN THE CENTRAL A4INIS TRATIVE TRIBUNAL 
CU TI'Aa< BENCH;OJ TThCK. 

ORIGINAL APPLICATION NO, 207 OF 1993, 

Cuttack, this the 16th day of July, 1999. 

Radha Sahu. 	 .... 	 Applicant. 

- Versus 

Union of India & Others. 	S... 	 Respondents. 

OR INSTRUCTIONS 

1 	vhether it he referred to the reporters or not? 

2. 	whether it be circulated to all the Benches of the 

Central Admiriisratjve Tribunal or not? 

G. NA 
MiBER(JUDICIAL) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
UT( BENCH; WITACK. 

ORIGINALAPPLICA 'ITONNO. 207 oFi98. 

Cuttack, this the 16th day of July, 1999, 

E HONOURABLE MR. S0MNA-I SOM, VICE — CHAI11AN 

AND 

'IHE HONOURA3LE MR. G. 1ARASIMHAM, Mfl4EER(JUDICIAL). 

Radha Sahu, aged about 61 years, 
Wife of • Late Panaj Sahu, 
At/Po. Tend a Padar Via- (P) Rampu r, 

	

Dist.solangire 	 ... 	 Applicant. 

By legal Practitioner : M/s. J.R.Dash, Mrs.}cL.jash,Advocaths 

— Versus- 

Union of India represented through the 
Chief Posbnaster General, Orissa Circle, 
Bhubaneswar, Dist.lthurda. 

Postmaster General,Sarnoatpur, 
At/po/Dist. Sbalpur. 

Superintezent of post Of fices, 
Bolangir Division, Bolangir, 
A t/PO/Dist.Bolangi r. 

Sub Divisional Inspector(post), 
Patnagarh Sub Division, Pathagarh, 
r4 czf- 0-! 	---4 

	

-. 	W - 	£. 	 . . . Re s Eionden ts, 

By legal practitioner ; Mr.A.K.Bose,senior Staring 
Counsel (centrJ). 

0 R D E R 

\ 	
ç() 	MR. SQTh  

In this original Application under section 19 

of the Administrative Tribunals ACt,1935,aplicant has 

prayed for compassionate appointment to her in place of 

her husband. 

2. Facts of this case according to applicant are 

that her husband was working as EDB4, Tendapadar Branch post 



//2// 

Office and passd away while working as such on 5.1,1955. 

ApplicaOfl was initially submitted for giving compassi-

onate appointment to the son of applicant Krupasindhu 

Sahu but no action was taken on this. Subs equentl y, 

applicant filed a petition on on 17.9.1996 to consider 

herself for the purpose of compassionate appointment 

and she was asked to submit the necessary papers which 

also she did, But no action was taken on her petition 

whereas the Depart-nental Authorities have taken up 

recruitment process for filling up of the post of EDB4, 

Tenrl 	Branch p 05 t office ard that his h,,she has 

come UE in this oiiginal jp1ication with the prayer 

referred to earlier. 

3. 	ReSpolTlents,in their counter have stated that 

after the dealthof the petitioner's husband, ques tion of 

compassionate appointhient was taken up but it was found 

that the eldest son of the petitioner and the deceased ED 

employee is working as a teacher in a Government 

Upper Primary School, at patnagarh and all the grain up 

daughters have already been married. The Second SOfl for 

whan cnpassionate appointment has been songht has also 

not a job as a Teacher in a High Schc1 at Garh shankar 

DUflguripali.On a reference made to the He&- master of 

the school,he confirmed that the secord son of the 

cl •applicant is serving as Assistant Te:Cher in the School 

from June,1995.As regards the appointment of applicant 

herself, the case was considered and put Up before the 

circle Relaxation Committee which found that there is 

no liability of the family and the fanily is not in indigent 

condition. It was also noted that the applicant submitted 

4. 



an eductj anal certificate from Dhandamunda c.rls up School 

but on enqui ry, the heddrnaster of the School reported that 

no person named Radha Sahu had ever studied in the Scho(Dl.. 

In vi 	of this, Respondents have opposed the prayer of 

applicant. 

Today,when the matter was cal led, learned counsel 

for applicant was absent nor any recruest was made on his 

behalf seeking adjournment.In this matter pleadings have 

been Completed labng ago and this is a matter for compassionate 

appointment.Therefore, the matter can not be allowed to 

drag cn indefinite].y.We have, therefore, heard i'ir.A.K.Bose, 

learned Senior Standing Counsel appearing for the Respondents 

and perused the records. 

Respondents, in their cGdnter, have stated that 

applicant has no educational qualification and she also 

does not know how to read and write except to put his 

signature and therefore, she can not manage the work of 

the post office as ED3i/EDIvIc etc.1%v also note that 

applicant is aged 61 years old. In view of the above, we 

do not find that the Departmental Authorities have been wrong 

in rejecting the petitioner's prayer for canpassionate 

appointment for herself. This Original Application, is, 

therefore, held to be withoat any merit and is rejected. 

NO Costs. 

L 
(c. NARASIMHAM) 
ME3 ER (JuDICIAL VICJA1 

KNM/CM. 

'p 


